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which has been numbered as C.R.No.15 of -

20 :
2 QOn 8w April 2009, the Applicant has
a Petition seecking pcnmss&n to
mplage the Original Petition in C.P.No.15 -
of 2
2009} is supplied to Mr.MU.Alued,
learndd  Addl. %tandmg Counsel for the
Goverhment of India, in Court to-day. ~ :
3. .P.No.48 of 2009 is " hereby.
allowefl, permitting the Applicant to
replace the entire Contempt Petition No.15
of 2008. : ;
4. A copy of the newly replaced

- C.P.NO|15 of 2008 is also supplied to

Mr.M.U.Ahmed, Ilearned AddlLStanding
Counse€l for the Union of India in Court
to-day.i

S. :ﬁsuc notice to the opposite parties
of . C.P,No.15 of 2008 ; requiring them to
file theid reply by 01.07.20009.
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C.P. No. 15 of 08 (0.A.308 of 2006)

- ) - ..

01.07.2009 Mr. M. Das learned counsel
appearing for the Applicant is
present. On the prayer of Mr. M. U.

Ahmed learned Addl Standing
Counsel representing | the

call this i

Government of India,

matter on 01.Q9.2009. .

(M.R.Mohanty) -

Vice-Chairman
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Alleging willful disobedience of

the order and direction contadined vide

order dof_ed 23.5.2008 in O.A.308/06

present C.P has been preferred. By the
aforesaid order the matter had been
remanded back to the res‘pondem‘s with
the following observation.

“We remit the matter back to the
Respondents with direction to examine
the matter in the light of the aforesaid
observations and review the order
passéd on 12303 for restoling
temporary status on the applicant. This
case is accordingly disposed of.”

Applicant engaged as casual
labourer in the Central Water.
Commission was confered  with
temporary status on 17.11.01. Vide order
dated 12.3.2003 said status has been
withdrawn. Thus he approached this
Tribunal in doforesaid O.A challenging
the said action of the respondents.

Shi Sanjay Kumar Singh, Executive
Engineer, North Eastemn Investigation
Division No.l,  Central Water
Commission, Silchar has filed an affidavit
terndering an unconditional apology for
delay in camying out the aforesaid
direction. It was pointed out that on
examination of the matter a detail and
speaking order dctéd 4809 (Annexure-
IX} appended to the reply has been
passed wherein it has been opined that
order dated 12303 cannot be
rescinded. Mr M.Das, learned counsel
for the applicant conten?é s that
respondents are not justified at all to
pass said order dated 4809 and it is

totally unsustainable in
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C.P. 15/08 (Q..A.308/l()6)

.. .. law_for various reasons cmdvdﬁ&;ec‘ in the

AT

wnﬁen statement fi led today
. Be that as n‘ may. fhe sc?pe of

contempt junsdlchon s very limited

namely to examine whether the

direction of the Court ‘have’| been

complied with or not. On excmmcmon of

the said aspect we are of the vuew 'mc’r
order’ dated 23508 though has
complied with belatedly. Consadenng

the various aspects of the mcﬁer they

have expressed 1h§lf mqufy to rescind

the order vide which the i‘erhporary .
status had been withdrawn. Vali dlfy of
~said order dated 4809 ccnnot be

tested within the limited scope 'of the
com‘emp'r jufisdiction.
In this view of the mcﬂer we hold

that there is no contempi made ou'r

against the respohqenis. _“Thus CP is
dismissed. “Notices * are discharged.

However, liberty is |gronted to the

applicants to take appropiiate steps in

accordance with the rules and low for
|
challenging the O.M. dated 4.8.09, if so
advised. . :
(Mad Chatuvedi) | .{Mukesh|Kr_ Gupta)
Member (A} - Member (J} -
s ?

a ./
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In the Central Admlnlstratlve Tr1buna1
Guwahati Bench ,Guwahati.

Nonora

(An application under section 17 of the
Administrative Tribunal Act, 1985)

Title of the case:

c.p.No /S of 200g.
In OA No 308/2006

IN THE MATTER of: 4 : ’

Sri»PikulvDas, : Petitioner.
_VS -— .
Sri S.Choudhury & Ors: Contemnor/Respondents.

In the matter of ’
| A petition under section
22 of the Administrative

Tribunal Act, 1985.”

And
IN THE MATTER of:
Sri Pikul Das, age 31 vyrs.
S/0 Sri Amulya Das, a permanent
O%Z//// ‘ resident of village-Bahadurpur, PO-
, - Larsingpar, PS Silchar, Cachar, PIN-
788002, Assam,

......... Petitioner
-Versus-

1. Shri S. Choudhury, Chief Engineer,
' Central Water Commission,

Barik Point, Shlllong, PIN —79300{//-
Shri S.Singh, Executive Engineer,
North East Investigation Divisdion= T,
C.Ww.C., Rongpur Part-I, PO- Silchar,
PIN- 788032}/Cachar Assam
Cot T Contemnors

Most respectfully states:

1. That, the contempt filed and registered
under C.P. No. 15/08 was filed not in
prescribed format under Section 17 of
Administrative Tribunal Act, 1985.

) e D P . L
- et aen +. < esnmiminiie b - e ¥ T e wz'm»-man‘-
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2. That, the petition is pendlng befofe
' your Tribunal for admission.

3. That, the said C. P. Petition may

""please be treated as not pressed in

substitution of  the petition
submitted herewith before Your Honour.

It is, therefore, in the premises,
most fervently prayed for the
justice sake that Your Honour be
pleased to allow the petitioner to
substitute the earlier petitionbg Ihs
Petilioo - And - : @,
For the act of which Your humble
petitioner as in duty bound lshall
ever pray.

Verification

_ Sri Pikul Das, age- 31 yIrs.

S/0 Srl Amulya Das, a permanent resident of
village-Bahadurpur, PO-Larsingpar, PS Silchar,
Cachar, PIN- 788002, Assam, do hereby verily state
that the contents of the petitionare true to the
best of my knowledge and belief and in solemn i
affirmation whereof I sign this on.this the 22™ day

of Feb, 09.

Man'gngnjan Das
' Advocale
Dist. Bar Association
-Suchani3kv788@01
Mobile-94351-73832

e oty 4
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In the Central Admlnlstratlve Trlbunal
Guwahat1 Bench Guwahatl.

An application uxider section 17 of the Admiriistr&tive Tribunal Act, 1985

Title of the case:

C.P.No 15 of 2008.

. - '~~~ " In OA No 308/2006.
Shri Pikul Das, : Petitioner.
L_VS_ )
Shri S.Choudhury & Ors: Contemnors/
, Respondents.
e , INDEX
Sl. | Annexure No. Brief Particulars | Page No
! No : ) '
/ 1. - | .
| ' A 7 Petition _ o : 1 -4
/ 2. ' A 4
. Affidavit 5
3. _ ‘ Draft Charge = 6
: .+ |Copy of the judgment and order N
4. (A-I - - dated 23.5. 2008. - 7 - 11
' Copy of representation dated
‘ 5 A-IT1 [ 13.08.2008 and 21.10.2008 112 ~13
i 6 o ' ,‘Vakaletnama
Filed by:/WL | | @Wﬂ’ﬁ
, 2d ko) ’ Signature
| Monoranjan Das
2 Advocate
Dlst Bar Asscciatinn .
Silchar, Pin- 77800E‘or office Use e
Filed noMQb\ 9435.1 (3832 | o
\\\\ Ve
Registration No: . Signature
- For Registrar.
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DATE CHART:
Date Events Page
Nos.
10.09.1993 DoPT ‘Scheme issued vide OM No. 8
. 31016/2/90-Estt. (C)
02.09.1996 |Petitioner was engaged as Casual 10-11
-12.04.1997 | Labourer (179 days) _ ' ‘
01.06.1997 ' | Cut-off date fixed by the CWC for 8
: : ‘conferment of Temporary Status -
21.06.1997 |Certificate of service was issued 9
: B in favour of the Petitioner
29.10.1998 |MoWR introduce the scheme v1de No. |9
23/17/98.Estt. I.
17.11.2001 |Date of conferment of Temporary 9
- Status to the Petitioner : .
10.01.2003 Show cause notice issued to .the 9
| petitioner
12.03.2003 | Withdrawal of Temporary Status 9
20.12.2006 |Filed OA No.308/2006 _
23.05.2008 Final order by the Hon’ ble 7 - 11
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0
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Monoranjarn

Advocate

- Dist. Bar Assouahnn
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In the Central Adm:.n:.stratlve Tribunal,

: Guwahat1 BenCh Guwahat1

‘(An application'under”section 17 of the
Administrative Tribunal Act,1985)

‘ | ‘Title of the case: - S |
” L . C:IP.No IS5~ of 200§.

- In OA No 308/2006

IN MHE MATTER of

- Sri Pikul[Das, : Petitioner.

s e T

- T T T

._'VS -

Sri S.Chgudhury & Ors: Contemnor/Respondents.

IN. THE MATTER of:

A petition under section 17 of the
Administrative Tribunal Act, 1985,
praying  for. uﬁ&atlon of a Contempt
proceeding against “the alleged contemnor
for : non-compliance of the .judgment and
order dated 23.05.2008 passed in- OA No.
308 of 2006.

And

IN THE MATTER of:

.Sri Pikul Das, age 31 yrs. ’
'$/0 Sri Amulya Das, a permanent
resident of village-Bahadurpir, PO-
Larsingpar, PS Sllchar, Cachar, PIN-
788002, Assam,' ‘ |
: _ e .Petitioner
-Versus-
Shri S. - Choudhury, Chlef Englneer
::Central Water Commission, .
Barik Point, Shillong, PIN -793001

Shri S.Singh, Executive Engineer;

North East Investigation Division-I,
- C.W.C., Rongpur Part-I, PO-Silchar,
-~ PIN-7880009, Cachar, Assam ‘

..Contemnors
S ,Q%%F}g} 3 ' 5
. Ménoranjan Das %@aﬁ.
‘_ : Advo:a&% . o

. \

.,, n'e'
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, ‘ The humble petitioner above
named

- Most respectfully Sweath:

1. The humble Petitioner had filed
- the Original Application No.308

of 2006 Dbefore this Hon’'ble
Central Administrative Tribunal,
Guwahati Bench Guwahati for a
direction from this Hon'ble
Tribunal to the Respondents to
confer Temporary Status to the
Petitioner with -other = conco-
mitant benefit within the frame

work of the Central Water
Commission. The Hon’ble C.A.T.,

on perusal of the records and
hearing the counsels of parties,

was pleased to pass order
against the impugned unjustified-
order of the Respondents dated
12.03.2003 and in favour of the

"~ applicant. The- Hon'ble
Tribunal, therefore, concluded

with the order which 1is as

follows: ' _
‘"In view of the foregoing
- discussion, we remit the matter back
to Respondents with direction to
examine the matter in the light of
aforesaid observations and review the
order  passed on 12.03.2003 for
restoring temporary status on the
applicant. The case is accordingly
~ disposed of.”

, . Copy of the Judgment
- and order - dated
| ' 23.05.08, is enclosed
herewith and marked
as Annexure A-1

FiC %fr%fgan Das “
' ‘Advocate: » W@ KN
Dist. Bar Asscciztinn A o
Silchar, Pin-7856001 |
 Mlobile-94351-73822
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2. The applicant = vide his
representation dated . 13/08/1008
communicated the verdict of the
Hon’ble Tribunal to the Respondents

iy i.e. (I) The Chief Engineer,
-~ Central Water Commission, Barik

Point, -Shillong-793001 and (II) The

" Executive - Engineer, NEID No. I,

CWwC, PO-. Rongpur, Silchar-7880009,

- District- Cachar, and also a

reminder dated 21.10.08 was sent
‘to the Respondent, the Executive
Engineer, NEID No. I, PO- Rongpur,
Cachar, through Advocate, Sri M. K.
Bhattacharjee for consideration of
the matter but the respondents did
not reply, not to speak of taking
cognizance of the  Hon’ble
Tribunal’s order dated 23.5.2008.
Both copies of the
representations
dated 13.08.2008

and 21.10.08 are

enclosed herewith
and = marked as
Annexure A-IT.

';3. 'The  pétitioner after waiting
. reasonably maximum time, finds no

way out to redress his grievance

" " but take recourse of this Tribunal,
+ ‘on the ground of willful and
~ intentional delay on the part of
- the Respondent /contemnor, in

.reviewing the matter as directed by

ThekHon'ble Tribunal.

Monomnjan Das
Advocate

'DiSl‘ Rar Rooden j}";fi;ﬁn
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j_,4. ‘This Petition is made
- bonafide and for the cause of
justice. |

| Under the facts and

-circumstances stated above, the

- Hon’ble  Tribunal ©be pleased to

'ihitiate Contempt proceeding against

- the alleged contemnors for willful
" non-compliance of the judgment and

order dated :23705'2008 in O.A. No 308

. of 2006 and be pleased to impose
vpunishment upon the alleged contemnor
in accordance with law and further be
- pleased to pass any other order or
~orders as deemed fit and proper by
;the Hon' ble Tribunal.

AND for this act of

;kindness,' the - petitioner as ' in duty
-~ bound, shall ever pray.

15

Signature

L

_Manomnjan Das
Atvocate

'le Bar Assoristing

Sdchar Pin-758501
Mobile-94351- 73822
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AFFIDAVIT

) I .Sri Pikul Das, age 31 yrs.
S/O0 Sri Amulya Das, a permanent
-resident of village-Bahadurpur, PO-
 Larsingpar, PS Silchar, Cachar, PIN-
788002, .Assam, -occupation -Carpenter,
do hereby solemnly affirm and state
- as follows: :

1. . That, I am the petitioner in the

. above contempt petition as such I am

.. well acquainted with the facts and

- circumstances of the case and also
-competent-to sign this affidavit. .

2. '~ That the statements made in para 1
" to 4 are true to my knowledge and
. Pelief and I have not suppressed any

- material fact.

3. ' That, this affidavit is made for

- the npurpose of filing _contempt
petition = Dbefore this  Hon'’ble

Tribunal, : Guwahati Bench, Guwahati

. for non- compllance of the Hon’ble
tribunal’s. order dated 23.05.2008 in
O.A. No. 308/2006

‘ - And in ‘solemn
affirmation whereof, I sign this’
Affidavit on this the20% day of
February, 2009 being present

-~ Identified by éxv&' | Deponent
 SOLEMMIYAFEIRMED & DECLARED
| 3
.~ REFOREMEONID RTEACTION
. \ - '9})‘
Sworn before me
-B. R.PAUL
~ NOTARY
REGD No SLC-1 of §0Y




EErr e oo A

Centyai Administrative Trfounal

"0 APR 2003

Guwahati Bench

(6)

Draft'Charge

Laid =~ down before the Hon’ble Central
Administrative Tribunal, Guwahati Bench, Guwahati,
for initiatingﬁ a contempt proceeding against the
contémqorsrfor'Willful disobedience and deliberate
non-compliance of the order of the Hon’ble Tribunal
dated 23.05.2008 passed in O.A. No. 308/2006 and
further to impose punishment upon the illegal
contemnor for willful disobedience and deliberate
non-compliange . of the Hon’ble Tribunal’s order
dated 23.5.2008 in O.A.No, 308/2006. ’

pot. B

v
gl 209
B Monora.: an Dag
© . Advocate
Dist. Rz+ Azcociziion
Silch. . - 788001
hﬁobﬂe—9d351~73832'
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Sfo Shri Amwulya Das,
Village Bahadurpur,
PO Larsingpaer, PS-Sichar Sadar,

Disuricts Cachar, Assum .. Applicant

< Advecate Mo M. Das.
Vorsies -

1. Undon of taday,
veprasamied by the Seere tary to the Covt. of ladia,

;.\1“}1.\»(.2‘)- ol Water Resourass, | New Delhi.
: !

he Ol cinad, :
. A - - .V
Contrsd Warer Comgssion |

1] A 1 .
Now et

The Chicl Iongincer, NEIC, CWC,
Rehalk Villa near Bank Poiat,
Teinple Hoad, Lower Lachemiere,

Shilttong- 70300 1, e ‘
4. Tha xcoutive 1“-(]\"111(‘\ :
- New ln Foasiom !n\u\..«f on UlVl&l()n No.i)
OW, Rocgpur Parsl,
bllvhur_' 755004, j © L Respondents
, ;

Ty .‘ A} . "\./\’ﬁ’\ 4
DY ‘\u\ wea ..H {1, ,'xéi,-lmlz}:x, Se.0.0.0.0.

B . W13 - oy . e L opi . ! .y L . e ss T i e
hy applicent was engaged as a Casual tabourer on

<

-3

oo Conral Water Commission and was conferred with
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s ussanled this ocder by hluw ths

T ho appliviatos as Origihul Application

.

*a\,u\lh“ l\\\ lun\ AW n.\' rutic is.

i’i«:spondc‘uw. particularly Iuspohdcnt
NE- 1/PF/E S’l"l

(1) A deciaration w Lhe
el o rescingd  his impugned order
: SOR008196-0 60 dated 12 :03:2003.

(L) Al vrder sebliay wside the impugned WO L
S order dated 12.03.2008. : J
R (o) AT order co: Jirming and vindicating the correct order NiStD-

VST 0200 LGB0 1T dated 17.11.2001, de claring that the
nu be decimed o lm in service with Temporary Status

wid red undant

n_ppl_lu-
Cromn 17112001
(A direction for cun.fcrmenb of ‘Temporury Status Lo the

; ',)ph\,\..n ieom the date of the original opder dated 17.11.2001

D sl coneomitant benefits. ‘
(c) Cdirection o ihe Respondénts dmu with the service

matters with more L pr ompm.udc

G WD *\\‘ /1* rom tlw l\,\ur\ls it has been conwmk,d that the Apph( ant was engagcd
A
I R 02 0‘) 1996 to 12.0-4 “M” in dxlkxo:,nt spells umler the scherne dated
N X 101.06. 1997 \'vhi\:h was nade \ll)i)llcdl)lb to CWC vide order d‘md
. 29.10.1598 (Annexure A the 0O.A) which interalia clarified that
:. . .
o : Cpuar po»v of gract of tempor ary detUb dnd mguhnu.atlou of bULh casual

-

s in the workcharged (,:,tabhshment and

labourers and udhoc: Khalasi

Central Water Conumission will be gov crned by the Dcptt of Personnel

IS B P

& 'l‘x"z-xin;ing Seheme issued vide thelr Oi\ No. 3’0’()/')/90 Estt(C) FAuted

R

0“‘ Scpu mber, 1993, The g‘{(jpx'f dated 12 O% ‘)()US bwu» t.hat, (L) thosoe

who arc i employmaent on the wo;l ch:u-"ed 'establishrneut,’of CWC on

Cb s AT

Sminiaun Oi L20 days of _continuous serviee or ('1) those who were

luriug the preceding one year and have rendered a

engaged any tune <

minimuin ol 120 diys of cuntinuous service in that year. This scheme is
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madc uppirr;xh;u () casaal labourers mutatis inutandis as fer MoWR

letter No. 23/ l’h‘x L\LL 1 dmui 24.10. 19‘38

2, The Respondenis have filed written statemcnt disclosing

EY

that .-"xppl.iu.-l,m"wus cngaged as aE casual Vlabvourer wnder EL, NEID'.I,
S eWC, Silehar in different ;pdlb during 02.09.1996 To 12.04.1997. The

upphwnt had not: served (onuuuously durmg 02.09.1996 to 12 04 1997

T h(. cer LLme haund in favour of t.he Apphcant by Assistant Engme(,r

18
]
I

HQL CWC. lSilvc_har dated 21.06. 199 @rtifying that the -Apphéanp
worked in the Division - "msual labourer during 02.09.1996 to

12.04.1997 wai issued in good faith. 1t has also been stated that the

schome was applivable to those who are in servics on 01.06.1997, the

applicant had note served beyond 12.04:1997, therefore, he was not

cligible fur conferment of temporary s,ta'ms under the scheme. The
\,u:,pondcnb have also \l'mﬁcd uhdt the ofhcer who zssucd the order of
K uﬁ.rmcut. of tunpouu'v status on the Apph\,ant, on 17.11. ‘)001 the k
! 'q"; AR \\/ .3“
N Guw'-f“” Z same officer Mes M. Lal himself mltlat(‘d the procgss of review and £
withdrawalmodification of the order before his transfer. His successor :
AT Shi K K«je,!ll{;?i\"] carried forward the review. of the matter after getting
clear cut. ibsteuction: fromn Under Secretary, Iistt. )\ll CWC v1de No.A- I
110192200 Bst . XJA0Z4 dated  19.8:2002 through Sk, NEIC vidc oo o
letter dated I.H:. . The Respondents followed p ropm precedure and P
: : |
i
issucd  show  cuse  notice dated  10.01.2003 o the Applicant in ‘ "
‘ consultation with senior mhu,rs and after fling the reply of the ‘
| . . . . .
‘ AMoplicant unconvincing, b temporary stalus was withdrawn vide e
o 6 :
order dataed 12.053.2003. 'l‘i s action of the Respondents is not based on :
: « z
; ' '
i“ . - e T N
Central Administrative Trpunat
LI 0« APR 2009
T} =TS
L uwahati Bench
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joaleusy v oiher consideration. Plhe error cariet L..ounmtwd has

1L

‘ n()wfsiﬁu‘: ‘m:un S 4if Tl
g W have ho ud Mr M. Du:. h,alncd uounbcl appcalmg for

the “App'owt and  Mr G.Buish&u, lem-ned Sr. bumdmg counsel

- Happearing for the Respors ‘)uparunent 'lhe 1ea1'ncd oounsel for.t.hc
. Applicant has drawn L}l‘bt.(:ll\.i\)ll Lo Lh«, dLﬂCILDL (.ommum(,uuons and the‘

(\v ith a view to de.pnve

;
Ao - fact let the braoaks shown bv Lh(, 'he:,pondcnt,.s
- the .f'\pp'uu;nt,ui Lhe beinporacy stalus g ;,r‘mu,d) wurc uumm beuxubc i
1O ONE Wasis expucled oW ork wntmuomly for a pu 1od rang'mg 29 to
3 e - 59 days and that, Cherelure, the Applicant 15 u\llth (d Lo tempoerssy L
: L statag as was conferred carher. ar G.Baishyd, 1(;&1“\.-(1 Sr. Standing 3
’ | o o |
n(‘,ents argued that since the Applicant 3 ‘

counsel appeariag for the Raspoy
L ‘1\...\&\\\:\1 the L,ondluon» Lnd down in the scheme dated

fOl OG ‘.)9” io f;cx.nlcruw a mmunum 120 dd" of oontmuous servwe,.
{ zmd withdrawal ,of hls

Lhe A pphumt 5 not cntitled L_o any relie

tempoerary .-sl.utu;»; 1s absolul,cly justified. .
" u»vd the materials plau’:d on record and have =

S We have pd

cumnoents adva: seed on behe l" of the rival pariies. We

comsiderad the amiu

aro of the view Ot technieadly the Applicant docs no 'appmu' to th(,

. fulfilled the condition laid down in the scheine dated 0106 1997 L.

aum 120 dl"s of wntmuou:, .,crvwc but it is not

""ro.,ndumg, 4 minin

l_)x‘ugtiical to acuspl Lh b a person can work without any break for 120
Respondents also states that Applicant was

(ia_\,'s 5 The reaird of the .
§ engaged as ;111(1-1:1' T ,
IR | L 02:00-1996 10 30-09-1996 days
S N 9 03-10-1996 to uO 11-1996 59 days
7 .
[ —
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‘ 3. 0212 ‘““'n to 29 01 1997 59 days Www i
o 21-01-1997 to 01 03 1997 30 days uwahati Benc,,
5. 01-04-1997 to 1‘) 04 1997 12 days : -
4
} ) 4
The first broak between 30.09. 19:)() to 3.10.1996 is _mud to be a Sunday !, s
{ ' ‘ M
' and 28¢ Qctobur a Nat™ ! \ohday Similarly breaks therealter ‘
By between 30.11.1996 to 02.12. 1996 is only one d‘l dl)d between ( .
! ' A

engaged at the work silg

break. Therefore

um.u.ed by lu \[100d¢ﬂh§ Lo

12.03:2003 withdrawing

B

In vi

back to the

1ight of the ajore

03 "OO& for restoring te mpormy

‘.2“3."\)15.1997 to 31.01.1997. 15 one day only and
is not expecixzd to m
the broeaks appear.
justify' Lhe order
s the lcmpormy Stz.tub of th
iow of the foregoi;ng discussm
Respondents with dir%ectioh

wsadd obabrvumon:,
!

any casual labourer
ove out to avail of this
t be

to bo artificial and can no

passed by thew o

e A;);)ljczu;t:.

ns, we remit the mat.u.r

to examine the .matt;er in the
rcview the order passed on

:ﬂ‘._a-—"

stutus on the Apphcant 'lhls case 1:,
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Vice Chairman
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me nith all cmco.nitant beneﬂtS. Since the ball is now in | ‘“ﬁ;;
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1) The Chief Engineer ' Coiteat Administrasive Tifou.
' Central Water Cammimim, :
Barik Point,

Shi_llong-'m‘»lf‘(// , ‘ 0 & APR 2009 ;
Awowd |
' 2) The Executive Engineer : - imi@mtﬁir@emﬂn i

, - CuiC i&‘ln No, 1, Rongpur Part-I,
co P. ) ongpur ~11char«-‘7ﬂaooq
. Disto C‘achar.

' .Qubject too Praver for mplvmc ntation of the
oL, nrder dated 23-05-2008 of. the cm,

N Y

. Guwahati Bench.

_Refemme - Tn Mo, 308/06.
Sirv,

Enclosed please “ind herewith a copv of the
judgemensy and order dated 23.05~2008 0f the Han'hle Céntral »
Admn, Tribunal, Cuwahall ?‘renf‘h vhich is qelf.-—.exp‘ 9natory.
The Hon'ble Tribunal has tm:ust the xeaponﬁhumtv on the
Resmn*ént Depntg to deliver the gInds hy is suance Of

W

nace 'S ary order for the extension of the temporary status to

your court, I earenstly pray that your hon:ur woauld do the
needi’ul in campliance with - tma direction of the xmn'hle
Tribunalnu "

The favour of an sarly action is solicited,

Yours. faithfully,

‘ =
£Nclo s As ahove. o : (Pikul Das)
o o - /0. Shri Amulya Das,
¥31ll, Bahadurpur,

' Datéd ;)3 /08/2008, , . P, Larsingpar,

Dis¢, CaChar.
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To
Mr, S, Singh
Executive Englneer,
C.W.C. NED No, 1, Rongpur Partl
P.0, Rongpur, Silchar-788009,
lDist Cachar, Assam,
Sub 1=.0.A, Noy 308/06 in the Court of Central Admn,
' Tribunal, Guwshati Bench in respect of
Shri Pfimi Das claimincg temporary Qtatus.
Dear Sir,

X am one of the appointed Advoeate in the aboveicase‘
in ﬁhe C¢A.T. .The learned court issued judgement in favour
of the applicant on 23-05-08 but remitted the same to the

Respondents for 1s¢ueqbf formal order, My clie%t Shri Pikul Das

addressed yOu on 13-08-08 by enclosing a copy of| the Tribunﬁl's
judgement. But you are still silent for unknown reasons, If
you are not able te¢ implement the contents of the judgement,
you should intimate the same with COgeﬂu grounds xukguk without

: sxeeping over the mattar.

Please therefore mqke 1mmediate ‘response
applicant may take fuzthar lenal steps

so that the

Yours faithfully,

(Mﬂnindra Kr
Advocate, -

Bhattacharijee)

‘(?‘D{ 3
ket
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

C.P.No. 15/2008
(Arising out at O.A No.308/2006)

GUWAHATI BENCH | (= g
=

Sh. Pikul Das
i Petitioner

-Versus-
Shri Suhas Kumar Chaudhury & others
.......... Respondents/Contemnors
Reply/compliance Report on behalf of the Respondents No.1 to 2.
|, Shri Sanjay Kumar Singh, Executive Engineer, North Eastern Investigation
Division No.-I, Central Water Commissioﬁ, Rongpur Part-ll, Silchar-9 alleged
contemndr No.2 and'on behalf of other alleged contemnor d\o hereby solemnly

affirm and declare as under:

1. That | am respondent No.2 in the above contempt appli;:ation and as
~ such well acquainted with the facts and circumstances of the case. |
have read the copy of the contempt application filed by the petitioner and
have understood the contents made therein (herein-after referfed to as
the said contempt application). The respondents have not willfully flouted
the order dated 23/5/08 passed in 0.A.N0.308/06 by this Hon'ble
Tribunal as alleged by the petitionér.

&=t

Contd...P/2
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That there is no any willful or deliberate and reckiess

disobedience of the aforesaid order by the respondents. The
respondents have highest regards for this Honorable Tribunal and hence
there is no question of showing any contempt to the orders of this

Honorable Tribunal. However, the respondent t'enrder unconditional and

unqualified apology for any lapse or delay in compliance of the order of

(-

this Honorable Tribunal.

. That the deponent is filing reply on behalf of self and other respondent in
the above contempt application. It is also to submit that the deponent
appeared before this Hon’ble Tribunal on 1%t July, 2009 i.e. the first day

fixed for hearing by the Hon’ble Tribunal.

. That the deponent as well as the Union of India has the highest regard
for the Majesty and authority of the Hon'ble Tribunal and he respectfully
submit fhat there is no violation, much less that the willful and intentional
disobedience and violatioh to the direction and order passed on 23-05-
2008 by this Hon,ble Tribunal in O.A. No.308/2006. A perusal of the said
judgement/order would show that the direction passed by the Hon’ble

Tribunal is ‘to examine the matter in the light of aforesaid observations

R i

_______._—-—-—""'""
and review the order passed on 12-03-2003 for restoring temporary

status on the Applicant”.

% Contd......P/3
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4. It is to submit that in original O.A. No.308/2008, theﬂg@ejﬁ Ergineer

B&BBO, CWC, Shillong and the Executive Engineer, NEID-I,, CWC,
Silchar were the respondents in their official capacity among otHers and
when the case was started in the year 2008, the incumbency of the Chief
Engineer, B&BBO, CWC, Shillong and the Executive Engineer, NEID-I,
CWC, Silchar were different. In the case of Executive Engineer, NEID-I,
CWC, Silchar the incumbent was different at the time of issue of the

judgement dated 23-05-08 also.

5 It is to submit that the office of the deponent received the copy of
judgment dated 23.05.2008 in OA No0.308/2006 passed by the Hon'ble
Tribunal on 27.6.2008 (Annexure-l). Thereafter, legal opinion from Sr.

CGSC, CAT, Guwahati was solicited on 19.07.2008 regarding

———————
T E———— T
- 1

implementation of the order of the Hon'ble tribunal. The office of the
depon'ent received legal opinion on 22.07.2008 (Annexure-ll) in which it

was suggested to issue the speaking order considering the case of Shri

Pikul Das with the scheme and circulars.
L S R ———

6. It is to submit that while the speaking order was under formulation the
M’L

incumbent responsible to issue the speaking order was transferred on

Tl

®5.7.2008 MAnnexure-11l) and this deponent as new incumbent assumed

fhe charge on 18.9.2008 (Annexure-IV). In the mean time, this office of

% Contd.....P/4
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deponent received representation of Shri Pikul Das alo Wh‘a‘éﬁw/

judgment on 19.8.2008 and subsequently from his advocate Shri
M.K.Bhattacharjee in the matter of same case on 23.10.2008. Both the
representations were reviewed/studied by the deponent and sent to the
Ll
Superintending Engineer, NEIC, CWC, Shillong soliciting guidance vide
letter No.NEID-/GC-50/2008/7126 dated 15.12.2008 (Annexure-V).
Guidance from the Superintending Engineer, NEIC, Shillong i.e. cadre
controlling authority in the case of Work-charged employees received on

01.01.09 (Annexure-VI) for examination/review of the case in the light of

procedure/rules/provisions of the scheme.

. It is to submit that the office of deponent is self sdstaining office and
éalary of work-charged employees is paid by money/fund provided by
clients against timely completion of their satisfactory work. Since survey
and investigation work can oﬁly be performed during non-monsoon
period i.e. October-March, it becomes obligatory to achieve target for a
particular Year during non-monsoon period only. In spite of time
constraints, the deponent studied the case according_to rules/provisions
of the scheme and direction of the Hon’ble Tribunal. The deponent

constituted a Committee on 28.01.2009 (Annexure-Vil) under the

Chairmanship of the deponent along with two other members to examine

the case in the light of order passed by Hon'ble Tribunal. The committee

W/‘ Contd.....P/5
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had to submit its report by the end of July 2009. Meanwhile proposed

meeting on 20.3.2009, 15.4.2009 & 16.6.2009 were adjourned due to
unavoidable circumstances. In the meantime the office of the deponent
* received Notice on 5.6.2009 from Dy. Registrar, CAT, Guwahati Bench
regarding contempt'petition no.15/2008 in OA no.308/2006 required to
appear in person or through a duly authorized advocate on 1% day of
July, 2009. Subsequently, the deponent along with advocate appeared
before the Hon'ble Tribunal. The Committee constituted to look into the
matter was finally assimilated on 16.7.2009 and individually & conjointly
deliberated upon. The minutes of the meeting is enclosed as Annexure-

VIl for ready reference.

It is to submit that after deliverance of the committee constituted to look

in to the case, the deponent wﬂiﬁt speaking order to be
issued in compliance to judgement dt.23-05-08 in OA no.308/2008 and
sent to the higher authoritiés for vetting on 17.7.2009. P:E_LL, ygﬁgg
speéking order by the department has been issued to the applicant vide

No.NEID-I/CC/P.Das/2009/2587-90 date(ﬂ 04-08-2009 fAnnexure-1X).

. It is to submit that the speaking order issued to the applicant was
prepared with due care in the light of observations and direction of the

Hon’ble Tribunal and according to rules / provisions / procedures of the

% ' Contd.....P/6
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scheme to grant temporary status. Moreover, directior the Hon'ble
Tribunal to examine the matter and review the order passed on
12.3.2003 has been considered and implemented by the respondents,

thereby, fully complied with the order dated 23.5.2008.

REPLY ON MERIT

Para-1: In reply to Para No.1 the deponent respectfully submit that after
following due procedure, vidé this office order No.NEID-I/ PF-ESTT-
130/2003/1764-66 dt.  12-03-03 (Annexure-X), temporary status
inadvertently conferred on Shri Pikul Das, Ex-Casual Labourer; issued
overlooking the provisions of the Scheme \;or grant of Temporary status
and regularization of Seasonal Khalasis formulated vide Ministry of
Water Resources letter No.8/3/95-Estt.! (Vol.ll) dated 20.6.1997
(Annexure-XlI) made applicable to casual labourers, mutatis mutandis,
as per Ministry of Water Resources Letter No0.23/1/98-Estt.l dated

29.10.1998 (Annexure-Xll); was repealed/withdrawn.

Subsequently, Shri Pikul Das contested the matter vide OA No.308/2006
before Honble Central Administrative Tribunal, Guwahati which
culminated into the pronouncement dt. 23-05-08. The operative paras of
the judgement are reproduced verbatim as under:

“We have perused the materials placed on record and have considered

the arguments advanced on behalf of the rival parties. We are of the

% Contd....P/7




condition laid down in the scheme dated 1.6.1997 i.e. rendering a

minimum 120 days of continuous service but it is not practical to accept
that a person can work without any break for 120 days? The record of

the Respondents also states that Applicant was engaged as under:

(i) 02.09.1996 to 30.09.1996
(i) 03.10.1996 to 30.11.1996
(iii) 02.12.1996 to 29.01.1997
(iv) 31.01.1997 to 01.03.1997

(v) 01.04.1997 to 12.04.1997

The first break between 30.09.1996 to 03-10-1996 is said to be a Sunday
and 2™ October a National holiday. Similarly breaks thereafter between
30.11.1996 to 02.12.1996 is only one day and between 29.1.1997 to
31.1.1997 is one day only and any casual labourer engaged at the work
site is not expected to move out to avail of this break. Therefore, the
breaks appear to be artificial and cannot be utilized by respondents to

justify the order passed by them on 12.3.03 withdrawing the Temporary

Status of the Applicant.

29 days
59 days
59 days
30 days

12 days
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In view of the foregoing discussions, we remit the matter back to the
respondents with direction to examine the matter in the light of the
aforesaid observations and review the order passed on 12.03.2003 for
- restoring Temporary Status on the Applicant. This case is accordingly

disposed of.”

‘Para-2: In reply to Para-2, it is stated that it is wrong and denied that no action
was taken on the representatibn dated 13-08-2008 of the applicant and
subsequent letter dated 21-10-2008 of his advocate. Infact both the
representation were reviewed/studied by the deponent and sent to the
Superintending Engineer, NEIC, CWC, Shillong soliciting guidance vide
letter No.NEID-1/GC-50/2008/7126 dated 15-12-2008. Guidance from
the Superintending Engineer, NEIC i.e. cadre controlling authority in
the case of Work-Charged employees received on 01-01-09 for
examination/review of the case in the light of
procedure/rules/provisions of the écheme. The deponent studied the
case accordi_n_g to rules/provisions of the scheme and direction of the '
Hon'ble Tribunal. The deponent constituted a committee on 28-01-2009
under the chairmanship of the deponent alongwith two other members
to examine the case in the light of the Order passed by the Hon'ble
Tribunal. The committee had to submit its report by the end of

'July, 2009. The committee finally assimilated on 16-07-09. After the

%z‘ Contd...... P/9
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deliverance of the committee Speaking Order has bg@,is;:&%dngyﬁh'eﬂ

deponent vide No.NEID-I/CC/P.Das/2009/2587-90 dated 04-08-2009

after complying the formalities i.e. vetting by the higher authorities.

Para-3: In reply to Para No.3, it is stated that the deponent as well as the Union
of India has the highest regard to direction of the Hon’ble Tribunal and
there is no willful or intentional delay on the part of the Respondents.
As per direction of the Hon’ble Tribunal, the deponent reviewed the
matter in consultation with higher authorities of the department and
finally issued Speaking Order addressed to the applicant vide

No.NEID-I/CC/P.Das/2009/2587-90 dated  04-08-2009.

Para-4: The respondent acted upon the direction of the Hon'ble CA'I.' in OA.
No.308 of 2006 and as per the direction of the Hon’ble CAT. The order
passed on 12-03-2003 was in the state of review and finally after the
completion of the process, the position has been intimated to the
applicant vide O.M. No. NEID-I/CC/P.Das/2009/2587-90 dated 04-08-
09 issued by the deponent; hence no contempt has been made.
Therefore, the contempt petition No.15 of 2008 is liable to be dismissed

with cost. That this petition is made bonafide and for ends to justice.

In view of the submission made herein above the alleged
" contemnors/respondents respectfully prays that, the present contempt

proceedings be dismissed by discharging notice.

% Contd. .....P/10
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The statements made above are true to my information -new1€d’§é""/

and | have not suppressed any fact.

Identified by ,
/—_‘ /
Advocate : Depohent

Solemnly affirmed and declared by the deponent Shri Sanjay Kumar

- Singh, being identified by ... M\.N.- Ahwned pefore me on this

.......................
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/ 1 02.09.19986 in Centrhl Watu Commlssmn and was conferred w1th'
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CENTRAL ADMINISTRATIVE TRIBUNAL G

Original Application No. 308/2006

B > =

Dau. of Order : This the 23rd Day ‘of May, 2008. -

e e T et e S

THE HON"BLE ]\{R MAN ORANJAN MOHANTY VICE CHAIRMAN
THE HON’BLE MR KHUSH]'RAM ADM]NIS

Shri ijul Das,

Slo ‘Shri Amulya Das

Village Bahadurp o

P.0. Larsingpar, PS Sllchar Sadar

Dn,ant Cacha:, Assam

' 'By Advocaw Mr M. Das.
Versm -
1. . .Umon of Indla

. .reprosenwd by the Secretary to the Govt of Indm
M_m.\st.ry of Water Resources New Delh.l S

; The Chmrman,
e :_Central W ater (Amnn551on,
New Delln

g The Chlef Engmeer NEIC CWC :
. Rehak Villa near Bank Point,
" Temple Road, Lower Lachermere
Shﬂlong*793001 )

:-The Executlve Engmeer, J e
 North'Eastern Investigation Division No.l, “=. i
'CWCRongpurPartl

b).lchar -788009. :

| | '-v-i?;'i-Réspoildéﬁts

_,B:}Advocaw-sm G Ba;shya Sr. CGSC B o
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Th\. dpphbant ‘was engaged as a Casual labourer on




Y

- Apphcant was aubeequently withdrawn’ vzde order dated- 1203 2008 s\

. The apphcant ha.s assailed this order by ﬁ]mg this Ongmal Apphcat.lon g \

i

' seekmg the follow ng reliefs. ' . i

T (a) A' ’dec]aratioh'to ‘the Respondents, partncularly Respondent~
'No.4 to rescind his impugned ‘order NEID llPF/ES'I'I‘ o
38/2003/1964-66 dated 12. 03.2003.

b -} _ * (b)An order setting aside the lmpugned wrong and redundant :

| . ‘ - order dated 12.03.2003. - '

' , {0) An order confirming .and vmd.lcamng the oorrect order NEID

o - ~ 1/ESTT. 39/2001/6809-14 dated 17.11. 2001, declanng that the ;
applicant be deemed to be In service with’ Temporary Status
from 17.11.2001. = - . .

(A A direction for oonferment of Temporary Status to the
Applicant from the date of the original order dated 17.11 2001

- with all conéomitant benefits. ]
{e) A direction to the Respondents to deal 'w1th the servioeA

mat(:ers w:th more promptltudes

e ——l e

Ve~

From t.he recorde 11. has been eont.ended that the Apphcant was engaged

f ' , _ : o 02.09.199¢ Lo 12.04. 1997 in dﬁi’erent spells under the scheme dated )
Tl T

B o - 101.06. 199: w}tm,h was made apphcable to CWC vide order dat.ed i

r;'

*29.10. 1998 (Annexure Ad to. the OA) wlnch mteraha clanﬁed that LA

REL T

4 L “purpose of grant of tempora.ry status and regulanzatlon ofsuch casual ;
. : i
labourers and adhoc Khalaszs in’ the workcharged estabhshment and
-+

Central Water C‘ommlssmn will- be governed by the Deptt of Persolmel ' ,

& Trammg Sch& :me 1ssued vide t;heu- OM No 31016/2/90 Estt(C) dated

= . - 10m September 1993. The order dated 12. 03 2003 states that (1) those‘ e
who are in employment on the work- charged estabhshment of CW C on

e ' : the date of commencement of the Schemeil.e 1 6 1997 and renders a

,7' o o | . mm:mum of 120 daxs of contmuous servme or’ (u) those who Were

i 1L ‘ engaged any time durmg the preoed.mg one year and have rendered a . b

lmmmum of 120 days ofcontmuous servwemthatyear Tlnsschemms " i

xs
i
i

I . . . . o . - Cocete L. .»-ﬂd:‘c—a -r'xk'irk._
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made applicable to casual labourers mutatis mu\‘a.‘ndls as per MoWR

-
-

letu,r No.23/1/98-Estt.1 dated 29.10. 1998

:I'

. o e b
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2 * The Respondents have ﬁled wntten stal ment(%gclqlngg

.»H'“

Y _‘3.:,.:.....4:..—.-_,;..—-

that Applicant was engaged as a casual labourer un‘ier E

>

_ CWC, Silchar in dlﬁ'erent spells during 02 09. 1996 to 12.04. 1997 The
o R
s apphcant ‘had not served continuously durmg 02 09.1996 to 12.04.1997.
)

The certificate issued in favour of the Apphcant by Assistant Engmeer

~wintiige oy

.- HQ, CWC, Silchar dated 21‘.06.1997 oe_rtlfymg that the Applicant

S . worked in the Division as casual labourer during 02.09.1996 to L

MENLY
55'{ R

12.04.1997 was 1ssued in good faith. It has also been stated that the :
_ L scheme was apphwble to those who are in service on 01.06. 1997 the

applicant had pot s(,rved beyond 12. 04 1997, therefore he was not

ehglble for conferment of temporary status under the scheme. The

- withdrawal/modification of the order before lns':transfer. His sucoesson

-
. ot . Ty
. wep s _.}.;j‘...._s......%& i:‘ e

Shri K K Jangid carried forward the review of the matter aﬁer gettmg‘
clear cut instruction from Under Secretary, Estt X]I, CWC v1de No.A-

11019/2002-Est1. X11/1024 dated 19.8.2002 through “SE,- NEIC v1de

letter dated-13.9.2002. The R.espondents followed proper prooedure and

1ssu<,d show cause nomce dated 10.01. 2003 to ﬂle App]lcant m'

Teu U f

} ' _ consultatlon with senior officers and after ﬁ]mg “the reply of the

Apphcant um,onvmung, the temnporary status was w1thdrawn vide

Il"./
\ : | order dated 12.03.2003. This action of the Respondents is not basod on
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Jealousy or any other consideration. The error earlier committed has

Dow since been rectified.

a appearing for the Respondent Department, The lea;ned ‘com‘:sel for the

e 59 days and that, therefore, the Applicant is entitled to.temporary

N fs N
N AN 0y ™,
I N oY v:.u;ff.;{;. \

AN
[ENT) r
i ,f‘;\

G counse] appearing for the Respondents argued that since the Applicant
SR
- / has not fulfilled the condmops laid down in the scheme dated
< natl
= 01.06.1997 je rendering a minimum 120 days of continuous service

4,.A ' We have perused the materials placed on record and have

are of the view that technically the Applicant does not appear t6 have

days ? The record bof the'Respondents also states that Applicant was

: engaged aS under : A

| «] i . o
nE . S 02-09-199¢ t030-09-1996. o9 days

2 03-10-1996 to 30-11~1996 59 days -

. f ' 2.
[ A

Applicant has drawn attention to the different communications and the

considered tﬁe 4rguments advanced on behalf of the rival parties. We
fulfilled the condition laid down in the scheme dated 01.06.1997 ;o

- Practical to acospt that, 4 person can work without any break for 120 '
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3’ 02-12-1996 to 29-01-1997 59 days}|
4. 31-01-1997 to 01-03-1997 30 days |

Guwahatl Bench
= 01-04-1997 to 12:04-1997  12days{ =

The first break between 30 09.1996 to 3. 10 1996 is sald to be a Sunday

and 24 Octob\,r a National hohday Smﬂarly breaks thereafter
between 30.11.1996 to 02.12.1996 is only ome daz and betweenA
-99.01.1997 to 31.01.1997 is one day- oniy and any casuau labourer_'
engaged al the worL site is not expected to move: out; to avaﬂ of thls
break. Thereforé, the breaks appear to be artiﬁcial and can not be
atilized by Respondents to justify the :order passed vby_'t,h’em on
12.03.2003 withdrawing the Temporary Status of the Apphcant |
B. In view of the foregoing dlscussmns we remlt the matter

. back to the Respondents with direction to examme the matter m the.

s”hght of the aforesaid observatlons and review the order passed on

: i
/12 03 2003 for restoring temporary s ctatus on the. Apphcant ThlS case is

'

. accordingly disposed of. N
/‘*—‘*""“’ — T :
i e h i
o e e rmnem . - Sd/- : e
_— * Manorenjan Mohanty i
. 0Py ‘ Vice Chaimen - : i
s
Member (A) : T

hpgl




"applicable to LhHe casual workers who =]
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With reference to the sublect cilet ancve 4

have the honour to inform you that 1 have congucted the

shove case before the Hon ble

Iribunes, L

fond
¥
[

order dtd. 73.5.2008 passed by Lhe Hon o ble

08 No. 308/06.

ihe Tribunal whiile disposing the case of  ine

discussed the fact of the case regarding he

engagement of the applicant in gifferent spell of tims

sefve the Depti. cont lHUuu;“
ly. Tt 1z siso matter of recora tnat the applicant  was
5.1997 when the scheme had become

seirved  conti-

ot
4]
i
)
3]
13

circular holding the field.
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2 Epesking oroer on

Lhat. Thereafter I opini%ﬁ4that & wpsaklng order may  he

pessed considerlng tne case of the appiicant wiih the
scheme  and the circularse. T further opinianthat this

13vmta fit case for filling an sppeal in the High court

@s the case of the zpplicant was remitted pack L us For

reconsideration, examination ang review.
Thanking vou,

Yours trulvy

@z&Ast/ Q—“ \

§autom GBaszfvia

2. Cengal Goreanktst fti pdang Gonnsel
“Centshl ARL imssadve Yyibunel
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CENTRAL NQTER COMNISSION 93642229644 '

_ ﬁ e m.me;%aaom e
’ Tel Fex:0364- 2220644
 No. 1/4(A)/2008-BBB/ 27 07

Government of Indla j : /?WW xw £
Central Water Commission. i
Office of the Chief Engineer 3
.- Brahmaputra & Barak Basi anization} ¥ G"W"‘h“h Benvh
. p .. asin Organ ' . Wi n,m
“Rebekka VIIiETNear Bark Point, .
o ‘ . . Temple Roed, Lower Lachumiere ' -
f" ] o ' . . Shillong - 793 001 (Maghalaya) ‘ ’

: ‘ Dated: ,Qgroyf;..,wvs QP
R FICEORDER = = .

' Consequent upon. hls transfer from NEID-I, CWC, Sllchar to WP&P CWQ. .
Now Delhl vids CWEC's Office Order No. A-32013/1/2007-E.Il -dated 22, 04 2008,
Shri V. D. Roy, Executive Engineer, NEID-|, CWC, Slichar stands relieved of his N
duties w.e.f. 25.07. 2008 A N with the Dlrectron to report for duty in WP&P CWe, = -
. New Deslhi. ‘

- Shri A. K. Chakrabotty, Executiv;e E-n'gi,neer; Meghna D|vi§ion. cwce, 'Sik’:har
‘Is hereby directed to take over the charge of the post of Executive Enginser, .
NEID-, CWC, Silchar w.e.f. 25.07.2008 A.N. - In. addition to his ewn duties until
fuﬂher order. He will, ‘howaver, not be entrtled for any extra remuneratron for
"holdlng the addmonal charge ' \

This lssues wnth the approval of the Chiaf anmaer (B&BBO), cwc .

| nilong. N
S R : (SHER SINGH) e
S TR S Superlntendlng Englneer (Coord)
Copyto- | ' o | | "

s Tha Secretary, CWC New Delhr
" 2. The Director, RMCD, CWC, New Delhi - . .
< 3. The Director, WP&P, CWC, New Delhi - -~ - -
4. “The Superintending Englneer NEIC, CWC, Shrllong ,
5. The Superintending Engineer, Meghna Circle, CWC, Srlchar
6 The Pay & Accounts Officer; CWC, New Delhi | S
The Under Secretary, Estt.Il, CWC, New Delhi
. The Executive Engineer, NEID-I, CWE, Silchar..
_— 9 The Exécutive Englneer, MD, ‘CWC, Silchar: "...
"." :10.The Sectlon Officer, Accounts-{ii, CWC New Delhi
~ 11.Person concemed —(2). :
. 12:Flle No. 1/4(E)12008-BBB
- ’13 Ofﬂcerorderfie

el

PibackupCSanfitdoc .
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Government of India e e
Central Water Commission,
North Eastern Inv. Division No.],
Jalbikashpur, Rongpur Part-],

NO. NEID-1/PF-257/2008/ 4 §5¢, -2/

Silchar-9, the September 18™h 2008 , -4 SEP 2009
To )
The Superintending Engineer, ' ! . )
North Eastern Inv.Circle Guwahall Bench ~
Central Water Commission, W}ﬁ e !
Shillong-14. e
Sub : Taking over of Charge
Ref: . . Office Order No.A-22012/1/2008-E.H/2675 dated 28-07-2008 of
. CWC, New Delhi.. ‘
Sir,

With reference to the letters cited above, it is to inform that I have taken
over the charge of Office of the Executive Engineer, NEID-I, CWC, Silchar-9 from Shri
A.K. Chakraborty, Executive Engineer. Necessary GFR-33 assuming the charge is
sent herewith in triplicate alongwith handing over note for further necessary action
please.

Yours faithfully,

At

[ Sanjay Kumar Singh ]
Executive Enginee ‘

8"\L W gm'a%g\\%% 1
PPS to Chairman, CWC, Sewa Bhawan, R.K.Puram, New Delhi-110606 v |
PPS to Member (RM), CWC, Sewa Bhawan, R.K.Puram, New Delhi-110606
The Chief Engineer, B&BBO, CWC, Shillong. )
The Superintending Engineer, Meghna Circle, CWC, Silchar.
The Pay & Accounts Officer, CWC, Sewa Bhavan,. R.K. Puram, New Delhi.
Under Secretary, Estt-1I, CWC, Sewa Bhawan, R.K.Puram, New Delhi.
The Executive Engineer, Meghna Division, CWC, Silchar.
Shri A.K.Chakraborty, Executive Engineer, NEID-I, CWC, Silchar with a copy of
GFR-33. :
9. The Section Officer, Accounts-III, CWC, Sewa Bhawan, R.K.Puram, New Delhi-

110606. '

10. The Assistant Engineer (HQ), NEID-IL.
11. The Assistant Engineer, NEISD-1I, CWC, Trangblang, Meghalaya. N
12. The Assistant Engineer, NEISD-V, CWC, Biate, Mizoram. '
13.  Accounts Branch, NEID-I.
14. Bill clerk.
15. = Estt-2.

© NG AW

33 VDR
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No. NEID-I/GC-50/2008/ -
Government of India 9/';)‘6

o d=

c NS )
N P oM
=05

C.entral Water Comnussion, / ” ” E x Mf -

North Eastern Inv. Division No I, i
' Jalbikashpur, Rongpur Part-I, Silchar a‘lﬁ’&@ pdmm&%wm*@mmm \
2
Dated the December 7 ;/ArOOS e A URC RN

To ,

The Superintending Engineer, 3 - ¢ SEP 2009

North Eastern Inv. Circle, CWC, | i

"Rebeka Ville", Near Barik Point, Guwahaﬂ Bench

Temple Road, Lower Lachumere, ' ng

Shillong-1.

Sub:  0.ANo0.308/2006 filed by Shri Pikul Das Vs Uol & others in the Hon'ble CAT,
Guwahati Bench, Guwahati — Follow up action on Judgment dated 23-05-2008.

Ref:  No.NEIC/2013/CAT/G(3)/2006/969-71 dated 18-07-08.

Sir, '
Please refer to letter cited above wherein a copy of the letter No.C-18014/7/2007-
Estt X11/605 dated 10-07-08 was enclosed and it was desired therein to examine/review the
issues mvolved in the case aﬂc’ 1o intimate the applicant about the decision through a detailed
speaking order.

In this regard it is to intimate that Shri Pikul Das has submitted a representation dated 13-

08-08 addressed to the CE, B&BBO,CWC, Shiliong and the undersigned requesting for
implementation of the order dated 23-03-08 of the Hon'ble CAT, Guwahati Bench. This office

has also received a letter dated 21-10-08 Hr.m Snm Manindra Kr. Bhp‘ta»uarjee Advocate on the

subject mentioned above.

The copy of reprvsentatioﬁ dated 13-08-08 of Shri Pikul Das and letter dated 21-10-08 of

Shri Manindra Xr. Bmttac*;a“]ee Advocate are enciosed herewith for future guidance in this
regard please. ‘

Encli  Asahove

il

NEIC(CB) 1

AR
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— Confiderntia A
-

Tel. N0.0364-2220706, 2220720
Fax:03¢4-25060601

<
GOVERNMENT OF INDIA

CENTRAL WATER COMMISSION ’9”” £X DAL - ﬂ
o \

NORTH EASTERN INV. CIRCLE »

SHILLONG ’
“RebeI@itle -:,Néé' Bhihutiie Trlfumal F
Templc Road, Lo]}ek‘ig?‘éaﬁt:i%gqn?;l?n%m T
Sub :- 0.A. N0.308/2006 filed by Shri Pikul Das v/s Hnion nrha S-QtIRFP iy
the Hon'ble CAT, Guwahati Bencl, Guwahati - w1 up action on
Judgment dated 23.05.2008. Guwah ati Bench
_ | . | TR =
Ref - Letter No.NEID-1/GC-50/2008/7126 dated 15.12.2008. bussne

The case of Shri Pikul Das may be examined,/reviewed properly in the
light of procedure/rules/provisions of scheme applicable in compliance of the
observations/directions given by ithe Hon'ble Tribunal. In case any legal advice is felt
required, the opinion from Central Govt. Standing Counsel, Central Administrative
Tribunal Guwahati Bench, Guwahati may be taken to ensure that the matter is disposed

off without any further delay.
Lot

(P. M. Scott)
Superintending Engineer

\_Executive Engineer, NEID-I, CWC, Silchar. .

No.NEIC/2013/CAT/C/3/2006/__ 23 39 . v Dated_>¢//2 /2008

CAT v
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No.NEID-1/Conf/lCC/P.Das/2009/ I'S.l.é=
Government of India ,(,«c;rm'w Ad'wmim;'aﬁm?ﬁbumi

Central Water Commission p ﬁﬁueha?

North Eastern Inv. Division No.I
-4 Sgp 2009

Rongpur Part-], Silchar-788009
Dated 5.1/ 7... 2009

- ————

. . Guwahati Bench
OFFICE ORDER TR =rEds

In fiursuance of the Judgement given by Hon’ble CAT Guwahati Bench,
Guwahati in O.A. No.308/2006 a committee with the following officers is hereby
constituted to examine the case of Shri Pikul Das in the light of judgement dated 23-05-

2008 of the Hon’ble CAT.

1. Executive Engineer, NEID-I, Silchar - "Chairman

2. Assistant Engineer (HQ), NEID-I, Silchar - Member

3 N

Shkri N.B. Bhattacharjee, UDC, - Member/Secretary
NEID-I, CWC, Silchar. :

( Agenda of the Cor Commlttee }

ommittee will

1. examine the case of Shri Pikui Das in the light of judgement dated 23/5/2008
' in O.A. No0.308/2006 of the Hon’ble CAT, Guwahati.
2. shall submit its report by end of July 2009.

\

(2554

[S.K. Singh]

_ ' 4 Executive Engineer
Copy forwarded for information to: rg}; (\Q’\ _

1. The Superintending Engineer, NEIC, CWC, Shillong w.rt letter
No.NEIC/2013/CAT/C/3/2006/2399 dt. 30-12- 2008

2. The AE(HQ), NEID-I, CWC, Silchar.

3. Shri N.B.Bhattacharjee, UDC, NEID-I, CWC, Silchar.
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Ml[‘utes of t_he Me_etmq of the Committee constituted to examine the case of Shri M
Pikul Das in the light of Judgement dated 23-05-08 in O.A. N0.308/2006:0fithe. . . )

Hon’ble CAT, Guwahati held on 16-07-2009. 4 b?r;{/&*fmm?sﬁé%};%é; _
.. . / LI & '. ‘ éﬂai
The meeting of the committee constituted to examine the case of Shri Pikuluggs‘ ’ g9

in the light of Judgement dated 23-05-08 in O.A.No.308/2006 held at EID-I, CWC,

Silchar on 16-07-2009 under the chairmanship of Shri S.K.Si gh,] ExetufivEEp 2009
Engineer, Shri M. Ravi, Assistant Engineer and Shri N.B.Bhattacharjee, U'D.Clerk. L
After welcome address by the Chairman, Shri N.B.Bhattacharjeénu.Dg}sg}ﬂf hi‘;ﬁgpch
i Member Secretary of the Committee gave brief account of the issue 'vo%védi{%tﬂe G
order of 'the Hon'ble CAT, Guwahati in respect of 0.A.N0.308/2006. The followi?fg N
records/orders/circulars have been reviewed/re-examined by the committee.

T Procedure/ryleg/provision of the scheme for grant of temporary status
- and regularization of seasonal khalasis formulated vide Ministry of Water
Resources Letter No.8/3/95-Estt.(Vol.ll) dated 20.06.1997. .

2. Orders/procedures related to conferment of temporary status to the
applicant.
3. Procedures/orders to withdraw temporary status of the applicant.

4. Judgement of the Hon’ble CAT, Guwahati in respect of OA No. 308/2006
: dated 23-05-2008. , ‘
The committee observed following points in light ' of
observation/direction given by the judgement of hon’ble CAT, Guwahati
and rules/provision/ procedures of the scheme under consideration.
() Practicability of 120 days of continuous service. '
This committee has inquired from the other offices of this
organization' regarding cases conferring temporary status under

- the said - scheme. it -has been found that -casual
labourers/seasonal khalasis, who have been conferred temporary
status under the said scheme were practically and constructively
engaged for continuous 120 days of service.

(i) Artificial breaks in the required service for eligibility
This committee has also observed that the period of engagement
of the applicant for required eligibility criteria was prior to the
commencement of the scheme. It was also no where contended
by the applicant about any type of sinister animus on the part of
then officers putting him on artificial breaks. '

iii) Possibility of treating breaks as continuous :

" This committee has also observed all the  orders
/circulars/oghespondences -regarding relaxation of required
continuity in 120 days of service under the scheme but could not
found anything justifying breaks as continuous.

Finally the committee after extending careful consideration to the case and
following Rules/provisions of the schemes for grant of Temporary Status in W/C
Establishment of CWC and Judgement of Hon’ble CAT, Guwahati rgacommended'to

hang on this office order dated 12.03.2003.

it

N ooy [S K Singh] N ‘
| \)\Q/%b \ Executive Engineer , /a\%ﬁ "YWQ\
NN | [N.B. Bhattacharjee]
[M. Ravi] : ' © uUDC

- Assistant Engineer
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No.NEID-I/CC/P.Das/2009/ oS & ;1,90

Govemnment of India Cin‘lfalAﬂmmjstrawe Tribueat|

Central Water Commission R Wmﬂm, FRTERT

North Eastern Investigation Division No. I
Rongpur Part-, Silchar i .

Dist:Cachar, Assam; Pin-788009 | £ =4 SEP 00y

Dated the August.,§ e 2009 9

: Guwahati Bench
OFFICE MEMORANDUM RIS =g

Sub: Imple?nentation‘ of the Hon’ble Central Administrative Tribunal, Guwahati order
dated 23-05-08 in O.A. No.308/2006 filed by Shri Pikul Das Vs Union of India.

Where as, vide this office letter No.NEID-I/ESTT-39/2001/6809-14 dt. 17-11-
12001, Shri Pikul Das, overlooking the provision of the scheme for grant of temporary
status and regularization of seasonal khalasis formulated vide Ministry of Water
Resources Letter No.8/3/95-Estt.I(VoI.Il) dated 20.06.1997 made applicable to casual
l-abourers, mutatis mutandis, as per Ministry of Water Resources Letter No0.23/1/98-Estt.]
dated 29.10.1998 was granted temporary status. Central Water Commission (HQ), New
Delhi vide letter No. A11019/1/2002-Estt-X11/74-76 dt. 22.01.2002 had advised the Chief
Engineer, B&BBO, CWC, Shillong to have the matter reviewed at the earliest and
withdraw/modify the office order dated 17.11.2001 to get it fectified. This office was
_ further directed by tha SE, NEIC, CWC, Shillong i.e. cadre controlling authority in this
case vide letter No. NEIC/2053/Vol- ll/97/3899-3900 dt. 13.09.2002 to regularize the
ase. Accordmgly, the case was revsewed and office records relevant to the case viz.
Fixed Charges Register and wages bill etc. were ferreted out to find that his service from
02.09.1998 to 12.04.1997 were not continuous and not fulfilling the eligibility criteria i.e. |
“Temporary Status will be conferred on ali those seasonal Khalasis engaged on work
charged establishment of the Central Water Commission on the date of commencement -
of fhe scheme or any time during the preceding one year and have rendered a minimum
. of 120 days of continuous service preceding such date™. Subsequently, O.M No NEID-I/
PF/ESTT-35/2003/261 di. 16-01-2003 was issued to Sh. Pikul Das asking hiin to show
cause as to why the erroneous order- conferring temporary status to. him should not be
withdrawn. In the reply, Sh. Pikul Des conterded that he has combieted 120 days |
continuous service for the period. Having considered the reply and in the light of the
facts available in the records, after following due procedure; vide this office order
No.NEID-I/ PF/ESTT-39/2003/19564-66 dt. 12-03-03, temporary status inadveriently
conferred on Shri Pikul Das, Ex-Casual Labourer; issued overlooking the provisions of '

the Scheme was repealed/withdrawn.
Contd... .P/2
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before Hon'ble Central Administrative Tribunal, Guwahati whlcj: culmlnated into the

ment are ?epSogugggg

Guwah
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ti B m

pronouncement dt. 23-05-08. The operative paras of the judg
verbatim as under: '

"'7'-_

‘ *

< Y4y
“We have perused the materials placed on record and ‘have consndered ihe,v
arguments advanced on behalf of the rival parties. We are of the view that technically
the Applicant does not appear to have fulfilled the condition laid down in the scheme

dated 1.6.1997 ie. réndering a minimum 120 days of continuous service but it is not - -

practical to accept that a person can work without any break for 120 days? The record
of the Respohden{s also states that Applicant was engaged as under:

() 02.09.1996 to 30.09.1996 . 29 days

(ii) 03.10.1996 to 30.11.1996 - 59 days
(i) 02.12.1996 to 29.01.1997 " 59 days
(iv) 31.01.1997 10 01.03.1997 - -  30days

(v) 01.04.1997 to 12.04.1997 - 12 days

The first break between 30.09.1996 to 03-10-1996 is said to be a Sunday and 2™

" October a National holiday.  Similarly breaks thereafter between 30.11.1996 to

02.12.1996 is only one day and between 28.1.1997 fo 31.1.1997 is one day only and
any casual labourer engaged at the work site is not expected to move out to avail of this
brezk. Therefore, the breaks appear to be arifficial and cannot be utilized by
respondents to justify the order passed by them on 12.3.03 withdrawing the Temporary
Status of the Applicant.

In view of the foregoing discussions, we remit the matter back to the respondents

-with direction fo examine the matter in the light of the aforesaid observations and review

the order passed on 12.03.2003 for restoring Temporary Status on the Applicant. This

. case is accordingly disposed of.”

The judgment was received on 27.06.08. Subsequently, enclosing letter dt. 10-
07-08 from the E Xil, CWC, New Delhi, the SE, NEIC, CWC, Shillong vide its letter dt.
18.07.08 had desired to examine/review the issues invoived properly in light of

- procedures frules/ provisions of the scheme in compliance of the observations/directions

~given by the Tribunal.

Contd....P/3 -
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Subsequently, Shri Pikul Das contested the matter |de'UH o ‘308/209831;]«, a




[ =
NEIC, CWC, Sh:llong for seeklng guidance whrch vide letter dt. 30.42.08 was-a}arg egt
examinefreview ' the icase «indight vof - procedures/rules/provisiohs#of the scheme.

Subsequently, on 28.01. 09 a Commlttee comprising of total 3 Offi
constituted to delve upon the matter. - The Commiittee finally assimilate o "16- A é’qﬁ?f
individually '&) conjointly deliberated and the finding thereof was also taken into

consideration.

Now reverting back to the Ordain vis-a-vis subliminal & overt directions of the
Hon’ble CAT, the kemel pomts are the practlcabrlrty of contmurty, artn'lcrahty of the
breaks in the service & also possrblhty of its extenuation without jettisoning essence of
the scheme vis-a-vis the eligibility criteria. '

S

For sussmg out practrcablllty of contmurty some of the cases so far conferred the‘
temporary status ln other offlces of this organization involving similar nature of work
were enquired to ascertam whether the touchstone of eligibility of continuous 120 day of
‘service was at all p/actlcable & scrupulously followed. The findings thereof have not
been Tound encouragmg in so far as extending any beneﬁt to the instant case is
concemed. The cases enqurred were found to be punctiliously/religiously founded upon
_..the_minimum of . requ;red _continuous 120 days of service and in these cases the
benet' iciaries were found practrcally having torled continually for the duratron

| it is also-to. mention the fact that the crucial factum of the case is prior to the

Scheme & thereby begets ne room for any kind of sinister animus on the part of the then
- officers in mamng prospects of temporary Status on Shri Pikul Das & differentially
puttrna him on artificial breaks as a!so no-where contended by Shri Pikul Das.

Further, the possrbmty of extenuatron of the breaks, wrthout jettrsomng essence
of the ‘scheme was. re—exolored Agam the tenets/provisions of the Schemes weré
' c!oscly gone through to find out, somehow, a sort of leeway, anywher re mentxoned even
the annexure, puncturing the requirement of the crucial continuity, to bypass and grant
benefit to Shn Pikul Das restormg the temporary status conferréd on him. But the force
emanatiing out of the barels of the ehgrbrhty provisions of the Scheme doesn’t extend -
any relaxation to the required contmusty under any crrcumstance. The catchword, as
'the unde fSFgﬂcﬂ could comprehend by dint of his little wisdom, is the continuous service

'C

without interruption of even single day.. Contmurty is an indispensable sligibility criteria.
' ' ' Contd....P/4
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A representatron was received on 19.08.08 from Shri PikulfDas mﬁ?&%ﬁ%rw
letter dt. 21.10.08 from his advocate in the matter. These were endorsed to the SE%

009



temporary status to Shn Plkul Das & wnth heavy heart the underS|
D St

rescind thls office order dated 12.03.2003 but hang on this.
)

'i " | | %p@?

2 0 y-f
[S.K. Singh]
. ' Executlve Engmeer
- Shri Pikul Das, '

S/O Shri Amulya Das
Village: Bahadurpur
P.O. Larsingpar
Dist-Cachar, Assam
Pin-788002.

Copy to:

1. The Chief Engineer, B&BBO, CWC, Shillong.
2. The Superintending Engineer, NEIC, CWC, Shillong.

3. The Under Secretary, Estt.XI, CWO; Sewa Bhawan, R.K.Puram, New Delhi-
1106086. '
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BY REGISTERED'A/D

_ PHORNE 03842.223030
FAX = 03842-223937
Government of Indig *
- Central Water Commission,
North Eastern Iny, Division No.l,
Jafbikashpur, Silchar - g

No. NEJD—I/PF-Esﬁ-éQIZOOBI /264 —~ &L Dated: {9 3',\@_2' |

: - OFFICE ORpER

o - WHEREAS the Ministry of Water Resources, Ney Delhi hag formulated 2 Scheme fc;r grént '
of Temporary Stalus o facifitate the Seasonal Khalasis of Cenlral Water'Cpmmission. The application of tha
'Scheme for grant of Temporary status ang regularisation of Seasonal Khalasis formulated vide Ministry of Waler

Resources Jetter No. B/3/25-Estt, {Vol.ll) dated 20-6-1 897 are governeg by two condilions, tThe Scheme wj| bs

applicable to (1) thoge who sre in employment on the work-charged establishment of Ciyg on the dafe of =

Commencement of the Scheme |.e, 1-5-19g7 and renders 5 minimum of 120 days of Gontinuous-service o (€}

those who were engaged any time during the Preceding one year ang have rendered 5 minimum.oUZQ.days of..

continuous serviee in that year. The Scheme is mage applicable 1o Cagygj Labourers, mutelis mutands ag per

MoWR letter No. 23/1/98-Estt | dated 29-10—1998.}
/

WHEREAS this office vide Oifes Order o, NEID-VEst1-35/2001i6800. 14 dieg 17-11.2001

" conferred temporary stafus oy Shyf Pikui Das, Sio Shri Amui3 Das, Ex-Casa] Laboyrer Was inadvertently issyeg

2,

overlooking the provisions of the Schemie. Ag s matter of fact Shyj Pikul Dag Is.not eligibje for conferment ¢
Temporary Status, . : : .
{ Vide Offce Msmorandtim No. NEID-I/Estt-39/2003/291 dated 10.01-03 Sri piky Das, Ex.

‘Casual Labourer was afforded an OPportunity to show caysg as o why the EITonsous order Np, NEID-I/Esti. -

38/2001/6803-14 dated 17-11-2001 conferring temporary status on him s.hould'not'be withdrawn,

The explanations tendered by Shri Pikul Das hag been cor)sfderéd., Shri Pikul Das has

coniended that he hag completed 120 days cont_ingqus;-s_,egxgic‘e for the period’fr‘or'n 2-995 po 124-97. n thig - A

- connecfion, the periods of erigagement of Shri Pikul Das ag Casual Labourer has been examined de-novo and

found io bg ag recorded beloy,.

1 02-09-1996 o 30-08-1895 - . 29days
2. 03-10-1996 1o 30-11-1998 S9days
3. 02-12-1996 15 29-01-1 97 59 days
4, 31-01-1997 to 01-03-1997 . 3Ddays
5, 01-04-1897 10 12-04-19g7 12 days .
He was not engaged as Casua Labourer after 12-04-1897 and hence he does not satisfy the

1% condition of the Scheme. Ifjs evident from the periods mentioned abovs that the gno condition of 120 days of

. continuousg emplpymentany time during the preceding year is algo not fulfilled, .Ag such Shri Pikul Das toes not
}

Tulfil any of the two conditions envisaged in the Ministry of Water Res_ourqes letter No. 8/3/95-Estt.(Vc:l.H) daled

" Contd...2 )
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To ). R
ShriPikul;Das, S/o Shyj Amula Das, . .
, Casuajlab_ourer,,’ S [ S T ..
PO, Lar_singhpar, S '
o Slichar, Dist, Cachar 788005 .




+ No.B/3/95~Estt. I(Vbl, I1)
' Government of Igdis :
" Ministry of Water Resocurcss.

L cooTee |+ Guwahaii Banch Vi
. . : L TR St N

) _ . Shram Shakti Bhawsn,

_ \ . - o New.Delhi—11BfD01,

Dated, the 20th June, 1997,

v

The Chairman,
i Centrdal Water Commission,
. - Sewa Bhawan, T o . )
" R.K. Puram,. s o : o K
New Delhi-110 068, .

- - . Sub: . Sch;m_é for. grant n?.témpo:éry status angd: I‘egblarisatign R
- " 7. ' -« .of sedsonal ‘khalasis in the werk—charged establishment R
Ctoen- L of Cen_tral Water"Qdmmissicn', i ' ‘

S5ir,

o cobai SR ETAL A e X Commise donue re SEeHEE hgEg: :
services.Of seasonsl khalssis during the monsoon season’ from -

- -7 . . time t6 time. Such seascnal khalasis were being regularised in

' -y 'the work—charged establishment of Central Water Commission-ag I

" 'per. instructions conta ined-din-CWC's circulay N 0.6/37/75-Est1. XI1 .

«. . lvel,I1), dated 22.6.1988, - This has boen further reviewsd in .. . .-

e " -the 1ight of the Judgement pf the Calcutta Derrch of the Central. .

Tt o Administrative Tribanal .dateg 19.12.9994 in the maiter of Shri - .
) : Ys.Union of india 2 Dzs and Juydgement . - ‘o

S s e R G By Bench . of :the Central Adminigtrative ‘Tribunal T

e T T g 15; ' ma8tter .of Shri H.R. Nath & Drs.vs - = T

‘8 decision has been tsken by -the

: "'Bovernment to implement s schems for: grant of temporary status ' - 'ir.

o .-.8nd regularization of seasonai khalssis working in the work- ... °
<. - 7 eharged estabIishment OFf Central Water Commission.who Are . T}l
C © .1 presently -employed &nd have rendered a mdndmumeo-fPrd20days v Coa

i EoATInOPUS service. in Cehtzal Woten Commission. .0 T suchHYpe Taong. L
‘Who weze Engaged BRYEiMe»QuFify the preceding one yeasr and Rava ) Lk
m'iﬁfimmﬁﬁ?of 120'days of ‘centinuobus service 4n that /) '._34-'.
‘ff,yEéi#—;ﬁfEUpy’E?.the scheme is enclosed, R - :f
. . ST LT o .Cu_i-.td...zf— _
. (SR -
e - ST
Iy ‘
‘ ’ ) '.":..
,;-_. : . . :"_




”:ﬁqby 2lengwith é'cbpy °F-the scheme
‘ l_?EEinet Sec:e‘baria
Rashtrap
Noi26/cm

&rin
Isbnng]

B0 Jedng Bfretazy), -

.:;..;:minisfsy~
Lo De&élnpr_be_ S|
.f?'f;ﬁhayan,,wgw Delhi -
" Shri MyS. . Mg
CommiSSio
Mmediste-pg

)

+ Basy)

Directo, (Estt,)

Tel, Ne, 374 6747,
-to . -

,.Depﬁty'Secrefary),
: reference;to,his’l'
oYy 1997

N

Sd/-
.‘.,:(sga;;aasq)

E.mﬂifecfor (Estf{): .
: ;Tel.No;3716747i~,

A



N o e,
s T
S e aasmmt e Y —— ey . — - =

e

/ﬁﬂfﬁ XURE “ZQ% 5

€,
a‘\ ' ' "" -

— - o ‘ . "”\J Ll : .
_._g%m _ : _ f ‘:’T""‘"\qg 1 6:\ .
- ) o roo N

«t - ¥o. 23/1/98 ~Estt. !
! hovernment ¢f India
Ministry of Water Resources

SRR : * New Delhi, the 29th Oct.,1998

-

To ! . . , o o : . e,
: . : ) ° L e T . S

.JThé.Chalrman, | ' ) : o

<.t . - central Water’ Commlssxon, ' - .
.. Sewa Bhawan,- R.E. Purem, . . e T N
. "“New Delhi - 110°068. DA L
‘Sﬁb‘::'”rG%ant of temporary status anc regularlsatlon of ' .
' ' casusl laoourers and sdhoc Knalasis- engaged. An ool .
© . ‘the Workcharged estaplisnment of Central Water °°
;Commission - regardzn;;' > ' R IEEAR
Sir’ . - . - . : ‘.' ‘_" L. -. .; . ' .

_ Vlde this ' Mlﬂi“trY B . letter - number’: CLoEE]
-8/3/95 -Estt.I1{Vol. 11) dated 20. 6.97 & acheme*for granu.éy_. ' L
.of femporary _ status cand rewuiarlsatroﬁ £, Seasonal . K SR
-\*‘1as1s {numberlng 2343 Sin. . the € e gg;mcnarge . o vl TR

Y .b.-

';;uu~efféctjf “TTom . 1‘6\1997 The . casual “1anourers.-

'establlshment ‘of Centrai Water Commission’ .#i 11 be

i;ﬁdtg;ﬁﬁammggslon@mas%ap:

.......

5&y§£

(numberlng 88) and adhoc-- Khalasis (nunberlng 43 ) engaﬂouL - LTS
_bv _-the various . divisions of Témtral. ‘fater: LummIESLUH in/ _com c - e
its. worxcharged estabxlsnment . were kept outside' this L
swcheme. In stead, through tnis ¥inisiry . smietter numoerﬂfﬁ_u___;QAf
g8/3/95-E8tt.-I(Vol. 11).dated 3rd. Ju{%iiﬁjj and aated 17en T L At
Octob 997, - it was QlﬂLiiggﬁ LheT iovr ihe pufﬁﬁ?tf‘ﬁ; : ﬂ;;i}
Fant - s temoorary status . &L sregular 1patron—~ef——aa\n:~~u LT
casu4l inbourers and adhoc Ln&lESLB in the worxchargao Db

°Ve§£§‘“k tne}Pent;. HD&~P3CSGnﬁBi & Training- Scheme:,. SR
SR dﬁVXd"” *{helr OM hO al io!&fgu—*sttxbi da»ed Lunn, Lo ESE

September,ngo . . R . ,
- Ihp- mati:r has becn rtv;uwna -in Lup ;lght or S S.éﬁ

Lhe order . dated - 10.2.1984° Spassed Gy the - Ceutral. A
Adminxstratx»e Tribunail (Fr1n01pal senon), fiew _Delhnl ln ~“:;§§
D0.A. ‘No.223/92 in- the matier .of Shri vinod Rumar & Ors. e I
¥s .Union-of Indla & Ors. . and other’ related O:4. - NC: ) '.-.J'“ -
. 8R47/92, '1601/92, 2246/92 and 24187982 and in CDan;t&thu - LE
with the Deptt. oOF Personnex & Training angd, ORI EENEERY 0 Sl
Hegided | to extend 'the * Zchene lor Sldnt.“lwwka,ka;
-ﬁtalub.ana 1524Lar1b&§wpu “Of T -Seagonal snalagis. 1Q the.

orkcharved cbtabllanmenb wng fenrulc Ratel SO FE IR

o7 7 to the cusual bourxrb and . adhoc Lhﬂlbslu . Jjjﬁ::
—r*and in_- the rkcnargeu ustab11=nmeut i .. Cenlial. RE

THater Comm1351on re ~pspectively. witn effect - from . '-f‘rf
. 4-.6.71997, utatls mutanuls. - . T \ DR

A Ny -for -the puruose ‘oI thne sa;u scheme the. casusl ™ .. T e
_labourer and . adhoc khalaStc m=11 be ilie onea as ueilned :579 B

below : . . - L . . L ) o L

N FEENEY
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